
' Xfy A copy osf Notification No. 
0*0* 2813 (Hindi and MagtUh 
version*) published fn Gazette 
Ot India d&tad the Slat July,
1978 issued under sub-section 
CD of section 96B of the 
Indian Railways Act, 1890.

\Placed in Library. See No. LT- 
10980/76],

NOWICATIONs A.MSNBTOG the Tamil
Nadu Kjcrosenje (Rjboulation op 

Trass) Order, 1973

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): 1 beg 
to lay on the Table a copy of Noti
fication No. 345/A-l/76-a (Hindi and 
English versions) published irs Tamil 
Nadu Government Gazette dated the 
24th January, 1976 makin;; certain 
amendments to the Tamil Nadu Kero
sene (Regulation of Trade) Order, 
1973, under sub-section <6> of section
3 ©f the Essential Commodities Act, 
1055 read with clause fc)(iv) of the 
Proclamation dated th«. 31*t January,
1976 issued by the President jn rela
tion to the State of Tamil Nadu, 
[P’ae^d in Library. See No LT- 
10961/76].

Companies (Acceptance or D eposits) 
Am dt. Ruxe.s. 1976. M onopolies 'v.ntd 
R estrictive Trade Prxcttces Com m is
sion  ( Conditions o f  S erv ice  op 
Chairm an and MeM5Q!<;) Am dt. 
Rtti.bs. 1976 and D rv ft N o n n c m o N  

under Companies A ct, 1958

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHIM BEDA- 
BRATA BARUA): I beg to lay on the 
Table—

(1) A copy of the Companies 
(Acceptance of Deposits) 
Amendment Rules, 1976 
(Hindi and Eglish versions) 
published in Notification No. 
G.SJR 427(E) in Gazette of 
India dated the 30th June, 
1976, under sub-section (3) 
of section 842 of the Compa
nies Ac, 1956. IPlaced lit

Library. See No LT-10962/ 
78J.

(2) A copy of the Monopolies
and Restrictive Trade Prac
tices Commission (Conditions 
of Service of Chairman and 
Members) Amendment Rules,
1976 (Hindi and English ver
sions) published in Notifica
tion No. G.S.R. 448(E) in 
Gazette of India dated the 
12th July. 1976, under sub
section (3) of section 67 of 
the Monopolies and Restric
tive Trade Practices Act,
1969. [Placed in Library. See 
No. LT-10963/761.

(3) A copy of Draft Notification
No. 10/4/76-IGC (Hindi and 
English versions) to 1.? issued 
under sub-section (1) of sec
tion 620 of the Companies1 
Act, 1956 making certain 
amendment to Notification
No. S.RO. 355 dated the l?th 
January, 1957, under sub-sec
tion (2) of section 620 of the 
•raid Act. TPla'Vd in Library 
See No. LT-109S4/761

NoTwc^TioNf; under G overnm ent - 
S avings C ertificates A c t . 1959. P. O 
S avings  B a n k s  (2 nd A m n d t .)  R ules.
1976, N otifications uxdtr G eneral
Insurance  B u sin ess  (N a tio n alisa 
t io n * A ct , 1&72 AND UNDKTl EMERGENCY 
R isk s  (Goons) I nsurance  A ct. 1971. 
E m ftofn cv  R isk s  (U ndertakings) 
I nsurance  A c t . 1971. B oivnny L * nd 
R evenue (G u jarat  A m n d t  ) A'-t,

1976. etc. rrrc

SHRIMAT1 SUSHTLA JIOHATGT:
I beg to lay on the Table—

(1) A copy each of the follow
ing Notifications (Hindi and 
English versions' under sub
section 12 of the G overnm ent 
Savin"* Certificates Aot. 
1959: —

(i) The Post Orifice Savings 
Certificates 'Second Am
endment) Rules, 1976. pub
lished 4n Notification No.


